
IN THE CENTRAL ADMINISTRA IVE TRIBUNAL 

JAIPUR BENCH,JAI 

Date of Order 14.5.2003 

O.A. NO 530/2002 

Girraj rasad Sharma S/o Late Shri Gyas' Ram, aged about 61 years, 

1. 

of Thandi Sarak, Nadia Mohalla, Bharatpur. Voluntary retired 

post of Postal Assistant ( HS I I) on 5 .1. 2001, Bharatpur 

Office. 

• •••• Applicant. 

versus 

Union of India through its Se retary to the Government of 

INdia, Department of Posts, Ministry of Communication, Dak 

Bhawan, New Delhi - 110 001. 

2. Chief Post Master General, Ra asthan Circle, Jaipur - 302 

007. 

3. 

CORAM . 

Superintendent of Post Office , Bharatpur Postal Division, 

Bharatpur. 

• •••• Respondents. 

Hon'ble Mr. Justice G.L. Gupt , Vice Chairman 

..... 
Mr. c •. Sharma, counsel for the applica t. 

counsel for the respond nts • 

. . . . . 



ORDER 

BY THE COURT 

The following reliefs have en claimed by the applicant 

in the instant O.A. :-

2. 

worki 

11 ( i) that the respondent may be directed to release 
Pension Payment Orde for full Pension and amount 
of gratuity and comm tation along with interest @ 
18% p.a. with effect from 1.2.2001 till payment, 

( i i) the respondents may be further directed not to 
recover any amoun from the applicant in 
pursuance to lette dated 2.11.2002 (Annexure 
A/1 ) and the same ay be quashed and set aside 
with all consequenti 1 benefits, 

(iii) any other order, irection or relief may be 
passed in favour o ·the applicant which may be 
deemed fit, just an proper under the facts and 
circumstances of the case, 

(iv) that the costs o 
awarded ... 

this application may be 

The admitted facts of the c se are these. Applicant was, 

as Sub Post Master at Anahgate, Bharatpur Sub Post Office, in 

the y ars 1996-97. He made payment of Kisan Vikas Patras valued at 

Rs. on 12.7.1996 and 22.7.19 7 to the holder. However, it 

was that payment of the Kisha Vias Patras was not made by 

the a,plicant to the correct person. therefore, served with 

a Ch rgesheet on 11.8.1999 for imp sing minor penalty. on the 

concl the inquiry, he was f und guilty and a penalty of 

reduc ion of three stages in his pay, was imposed vide order dated 

30.9. 999. Thereafter, the applicant made an application seeking 

October, 2000. His application was accepted 

stood retired on 5.1.2001. Provisional pension was sanctioned 

vide order dated 8.5.2001. He s getting provisional pension 

2.11.2002 directi g him to make payment of Rs. 

30,20 1- as the Department had suffere loss because of wrong payment 



F 

conmun'cation Annexure A/1. He also sees directions to release full 

pensio , gratuity and commutation. 

2.1. It is averred that the acti n of the respondents in not 

releas'ng the Pension Payment Order for full pension and gratuity, is 

us, -unjustified and arbitrary and that· the applicant has 

been punished in the disciplin ry proce~ings and he cannot 

3. 

case 

In the counter, the respo ents have come out with the 

the applicant made payment - f Kishan Vikas Patras to the 

person. It is averred that a po ice report was lodged but the 

did not file challen, and inste d, submitted final report. It 

is s a ted that the F .s.L. report ha been received 'Which goes to 

prove that the Kishan Vikas Patras Vouchers did not bear the 

signa ures of holder Shri Radha Kish n and thus, the applicant was 

at f ult in making the 'payment. It further stated that now, all 

the have been released to he applicant on 1.3.2003 and 

10.3 2003. 

4. 
I have heard the learned counsel for the parties and 

peru ed the documents placed on recor • 

5. 
It was not denied by the 1 arned counsel for the applicant 

tha payments of gratuity and all ret 

the applicant on 1.3.2003 and 10.3.2 

benefits, have been made to 

6. Two questions arise for det rmination in this matter. One, 

er, respondents have faulted in issuing letter Annexure A/1 to 

the . pplicant. Two, whether the appli is entitled to interest for 

the elayed payment of retiral benefi 

7. As to the first· question, 't is seen that this letter has 



.4. 

been i sued after the retirement of th applicant. Admittedly, no 

ental inquiry was pending agains the applicant on the date of 

irement. It is not the case for he respondents that the order 

Annexu e A/1 has been passed under Rule 9 of the CCS (Pension) Rules. 

It is also not the case for the respon ents that a show cause notice 

was i sued to the applicant before is uing the order Annexure A/1. 

The o der/letter Annexure A/1, therefo e, is not sustainable and is 

liabl to be quashed. 

8. As to the second· question, it is seen that the gratuity 

amoun was with held by the respondent _on the ground that a criminal 

case was pending against the applican • However, the communication 

R/3 dated 17 .2.2003, issued by the Post Master General, 

indi ates that no criminal case was nding in terms of Rule 9 (6) 

(b) i) of the ccs (Pension) ainst the applicant and.there 

was ·fault on the part of the Su rintendent of Post Offices, 

tpur, when he did not make ent of the gratuity to the 

cant in time. Since from the issued by the 

2 itself, it is borne out that no criminal 

proc edings were pending against the applicant on the date of his 

reti ement and even after that it ha to be accepted that the delay 

in making payment · of gratui t amount was without sufficient 

much less than the applicant was responsible in any manner. 

The applicant is, therefore, entitl d to interest on the delayed 

pa 'ent of gratuity under Rule 68 of he CCS (Pension) Rules. 

8.1 The applicant had not reti ed on attaining superannuation. 

The. retirement had taken place at his own request and, therefore, the 

app icant is entitled to interest fr m the date six months beyond the 

of his retirement. It is just nd proper that the applicant is 

interest at the rate of 10% from 5.7.2001 to the date of 

pa ent of the gratuity amount. 

YXJI~-



.5. 

8.2 The applicant was getting prov 'sional pension. Therefore, 

he did ot suffer in so far as the amount of pension is concerned. He 

is not ntitled to interest on the 

8.3 since the applicant was getti g provisional pension only, 

there ould not be the commutation of pe ion. He is not entitled to 

intere t on the commuted value of pensio • 

9. Consequently, the O.A. 
s allowed in part. The 

order.letter Annexure A/1 is hereby qua hed. The respondents 

are d rected to pay interest at the rat of 10% p.a. on the amount of 

t gratu1ty from 5.7.2001 till the date of payment. 

' 10. No order as to costs. pr/Z 
· ( G.L. Gupta ) 

Vice Chairman 

jrin, 

..-' 

-- ' 

---------


